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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 336/XC-S-1-16-S-2022
Dated Lucknow, June 6, 2022

NOTIFICATION
MISCELLANEOUS

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Rajya
Vishvavidyalaya (Sanshodhan) Vidheyak, 2022 introduced in the Uttar Pradesh Legislative Assembly on
May 28, 2022.

THE UTTAR PRADESH STATE UNIVERSITIES (AMENDMENT)
BILL, 2022

A
BILL
further to amend the Uttar Pradesh State Universities Act, 1973.

IT IS HEREBY enacted in the Seventy third Year of the Republic of India as
follows:-

1. (1) This Act may be called the Uttar Pradesh State Universities Short title and
(Amendment) Act, 2022. commencement

(2) It shall be deemed to have come into force with effect from January 7, 2022.
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Amendment of section 2. In section 4 of the Uttar Pradesh State Universities Act, 1973, hereinafter
4 of President’s Actn0. yoferred to as the "principal Act", in clause (J) of sub-section (1-A) for the words

10 of 1973 as amended . . .
and re-enacted by U.P. "Azamgarh State University, Azamgarh " the words "Maharaja Suhel Dev State

Act no. 29 of 1974 University, Azamgarh" shall be substituted.

Amendment of 3. In the Schedule to the principal Act, for the entry appearing at serial no. 16

Schedule in Column no. 2 of the said Schedule, for the words " Azamgarh State University,
Azamgarh" the words "Maharaja Suhel Dev State University, Azamgarh" shall be
substituted.

Repeal and saving 4. (1) The Uttar Pradesh State Universities (Amendment) U.P. Ordinance
Ordinance, 2022 is hereby repealed. no. 2 0f2022

(2) Notwithstanding such repeal, anything done or any
action taken under the provisions of the principal Act as amended by
the Ordinance referred to in sub-section (1) shall be deemed to have
been done or taken under the corresponding provisions of the
principal Act as amended by this Act as if the provisions of this Act
were in force at all material times.

STATEMENT OF OBJECTS AND REASONS
The Uttar Pradesh State Universities Act, 1973 (President's Act no. 10 of 1973) has been enacted

to amend and consolidate the laws relating to certain Universities in Uttar Pradesh. By amending the said
Act through the Uttar Pradesh State Universities (Amendment) Act, 2019 (U.P. Act no. 6 of 2019), a
University has been established in Azamgarh district by the name of “Azamgarh State University,
Azamgarh”.

Shravasti emperor Veer Suhel Dev was a prominent leader of India in the early eleventh century.
He considered the protection of Indian religion, society, civilization and culture as his duty and showed
the best organization power to protect to the identity of the nation. In view of his contribution for the
protection of religion, society, civilization, culture and in accordance with the sentiments of the general
poblic, it was decided to change the name of “Azamgarh State University, Azamgarh” to
“Maharaja Suhel Dev State University, Azamgarh” by amending section 4 and Schedule of the aforesaid
Act.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh State Universities (Amendment) Ordinance, 2022

(U.P. Ordinance no. 2 of 2022) was promulgated by the Governor on January 07, 2022.

This Bill is introduced to replace the aforesaid Ordinance.

YOGENDRA UPADHYAY
Mantri,

Uccha Shiksha.

By order,

J. P. SINGH-II,
Pramukh Sachiv.
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